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Minutes of the meeting of Joint Committee comprising of CPCB, State
PCB & SEIAA held at EPCO dated on 02.06.2021

The Joint Committee comprising of members from CPCB, MPPCB & MPSEIAA was
constituted by Hon'ble NGT in OA No. 102/2020 (CZ) vide order dated 02.03.2021:

"1. Grievance in this application is against failure of the MP, SEIAA to follow the
laid down norms of preparation of DSR and conducting Annual Replenishment
Study before grant of EC. According to the applicant, the SEIAA is not following
the MoEF&CC guidelines on the subject, lssued rn the year 2016 and 2020 and
also Notification dated 25.07.2018 lssued by MoEF&CC laying down procedures
for preparation of DSR and replenishment study.

2. We may note that lhis aspecf has a/so been considered in the recent order of
the Tribunal dated 26.02.2021 in O.A. 360/2015, NGf Bar Association v. Virender
S,ngh fstare of Gujarat) & Ors. and if the averments are correct, the SEIM has to

take remedial action.

3.Accordingly, while directing the SEIAA to verify the factual position and take such
remedial action as may be necessary, we also constitute a joint Committee of the
CPCB, the SEIAA and the State PCB to give an independent repott in the matter
within two months by e-mail at iud.icial-not@o,ov.in preferably in the form of
searchable PDF/OCR support PDF and not in the form of large PDF and also
upload the same on website of State PCB simultaneously so that the concerned
paiies/ Departments can access the same for further course of action. The State
PCB will be nodal agency for compliance and coordination"

ln compliance of the order of Hon'ble NGT, the second meeting of Joint Committee
comprising of members of CPCB, MPPCB & MPSEIM was convened on

02.06.2021 at the SEIM's Office in Environmental Planning and Co-Ordination

Organization (EPCO), Paryavaran Parisar, Bhopal. The meeting was scheduled to
be held on 30.04.2021 but due to the outbreak of second wave of Covid-19
pandemic and consequent lockdown, the meeting was held on 02.06.2021.

The following members attended the meeting:-

1. Shri Sunil Meena
2. Mr. Sudhir Shrivastava
3. Mr. Alok Nayak

Scientist'D', CPCB, Bhopal
Legal Officer, MPPCB
Senior Scientific Officer & OlC, SEIAA

The main issue raised by the applicant in the present case is that norms laid down

for preparation of DSR and conducting Annual Replenishment Study in the
guidelines issued by MoEF&CC in the year 2016 & 2020 and also notification dated

25.07.2018 issued by MoEF&CC, have not been followed by SEIM before grant of

EC. Detailed explanation was given by SEIAA regarding the procedure followed

while dealing with the EC applications and the list of documents that are replied
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During the meeting, SEIAA briefed the committee about the complete procedure

followed by SEIAA while issuing / transferring including the details of all supporting
documents (Annexure 1) submitted by PP along with the EC application as per EIA

notification and other Office Memorandums (Annexure 2 - 4l.The committee also
checked some files, randomly. After detailed discussion and gone through the files, it
was decided by the committee that re-examine the all concerned files especially for
DSR and replenishment study as directed by Hon'ble NGT in order dtd. 02.03.2021.

It was decided by the committee that the next meeting will be held on 30.04.2021.
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Minutes of the meeting of Joint Committet
pcB & sErAA rrero at epco;#;TIins of cpcB' state

The Joint committee comprising of members from cpcB, MppcB & MpsErAA wasconstituted bv Hon'bre NGT in oA no. rcznizolizl uia. order dated 02.03.2021:"1 Grievance in this apptication is against fairure of the Mp, sErAA to fo,owthe laid down norms of preparalion of Oin and conducting AnnualReplenishment Study before grant of eCi. iccorAing to the applicant, theSETAA is not foilowing^the UiefaCC nuia"in"" on the subject, issued inthe year 2016 and 2020 and atso Uotiicain dated 25.07.2018 issued byMoEF&CC laying down pro"uaur", 
-ir"

replenishment'sttidy. preparation of DSR and

2' We may note that this aspect has a/so been considered in the recentorder of the Tibunat dated 26.02.2021 ;; o.A.360/2015, NGT BarAssociation v. virender 
,singh 

(state or ai"rr,o & or s. and if the avermentsare conect, the SEIAA has to take remediit aciion.
3'Accordingry, white directing the sErAA to veify the factuat position andtake such remedial action ai may be nr""""r-"
com m ittee of the c pc 8,,;;'s;;^;" ";;;"',:;-;;l:" ;3;",::"n i:", ::independent repoft in the matter within two montns by e-mait at iudigiat-nqt@qov.in preferably in the form of searchable 4DF/OCR support pDFand not in the form of ta:ge pDF and ,tro i[iua the same on website ofsrafe pcg simurtaneousry so that the 

"or"ii"a p",tirs/ Depaftments canaccess the same for fufther course of action- The state pcB wirt be nodaragency for compliance and coordination,,

rn compriance of the order of Hon'bre NGT, the first meeting of Joint committeecomprising of members from CpCB, MppCB & M'SEIAA was convened on31'03'2021 at the SErAA',s office in enrironm"niar pranning and co_ordinationOrganization (EpCO), paryavaran parisar, Bhopal.
The following members attended the meeting:_

1.

2.

3.

Shri Sunll Meena
Mr. Sudhir Shrivastava
Mr. Alok Nayak

Scientist'D', CpCB, Bhopat
Legal Officer, pCB
Senior Scientific Officer & OtC, SE|M

The grievance raised by the appricant in this case is that norms raid down forpreparation of DSR and conducting Annuar Reprenishment study in the guiderinesissued by MoEF&cc in the year 2016 & 2o2o and arso notification dared 25.07.2018issued by MoEF&CC, have not been followed by SEIAA before grant of EC.
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SUBMISSIONS BY SEIAA :-

Being an authority constituted by the Central Government to decide the
applications filed for obtaining Environmental Clearances, SEIAA follows the
procedure laid down in the Environment lmpact Assessment Notification,
2006 dated 14.09.2006. The list of documents relied upon while deciding the
EC applications are enclosed as (Annexure - 1-2).

As decided by the committee in its lstmeeting dated 31.03.2021, the
committee examined all the ECs issued / transferred by SEIAA from
December 2019 to November 2020 (i.e. the date of filing of petition). A tabular
chart was put up before the committee indicating the case-wise details
whether the copy of the District Survey Report [DSR] and replenishment plan
was taken before granting EC.

The District Survey Reports and Annual Replenishment plans are prepared by
the District Adminishation (Mining Department) and are submitted before
SEIAA along with the EC applications.

The notification dated 25.07.2018 issued by MoEF&CC (Annexure- 5)
pertains to the preparation of DSRs and it has been provided in the
notification that :-

"The District Survey Report shall form fhe basrs for application for
Environment Clearance, preparation of repofts and appraisal of projects."

It is clear from the above mentioned notification that the DSRs are required to
be considered while appraisal of projects. As per the EIA Notification 2006,
only the applications filed for obtaining fresh ECs are required to be sent for
appraisal to SEAC, whereas there is no need for appraisal in the cases
pertaining to transfer of EC.

Para 11, of the notification pertains to "Transferability of Environmental
Clearance (EC) and it reads as under :-

"A pior environmental clearance granted for a specific project or activity to an
applicant may be transfened duing its validity to another legal person entitled
to undeftake the project or activity on application by the transferor, or by the
transferee with a witten "no objection" by the transferor, to, and by the
regulatory authoity concemed, on the same terms and conditions under
which the pior environmental clearance was initially granted, and for the

same validity peiod. No reference to the Expert Appraisal Commiftee or State
Level Expei Appraisal Commiftee concerned is necessary in such cases. "
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l All fresh apprications appraised in sErAA had supporting documents incruding
approved mining pran with reprenishment pran and DSR as mandatoi
document in compriance of MoEF&cc notification dated.r5.0.r.2016
(Annexure 6) and office Memorandum of sErM dated 20.06.2019
(Annexure 3) and 14.01.2020 (Annexure 4). lt was found that, no fresh
application for obtaining EC has been appraised by sErAA/sEAC without
considering approved mining plan with replenishment plan and DSR.

2' ln all fresh cases, the technicar committee i,e. sEAc has arso appraised the
cases after considering the annuar reprenishment pran and osn in tigr,t of
above mentioned notification and oMs This observation has arso been made
by SEAC in their minutes of meetinqs (Annexure 7)

3. lt was found that, a mandatory condition has been given in ail the ECs issued
by SEIM wherein it has been provided that,

"Distict Authoity should annuaily record the deposition of sand in the
lease area (at an intervat of 1 00 meters for ieases 1 0 ha > 10.00 ha and
at an intervar of s0 meters for leases < 10 ha.) before monsoon & in the
last week of september and maintain the records in RL (Reduce Level)
Measurement Book. Accordingty, authority shatt ailow rease horder to
excavate onry the reprenished quantity of sand in the subsequent year."

The copy of sample EC Letter has been enclosed as Annexure g.

4. ln transfer of EC cases. a pp rovedi rev ised r,viining pran with Annual
Replenishment Pran is a mandator'y trocurrrent for transfer of EC arong with
other supporting documents and no EC has been transferreo uy seteR
without considering approved Mining plan with Annuar Replenishment plan.
However, DSR has not been taken by sElM whire dealing with the hansfer of
EC cases relying upon the MoEF & CC Notification dated 25.07.201g.

As per the above notification. DSRs
appraisal of projects As per the EIA

are required to be considered while
Notification 2006, only the applications

filed for obtaining fresh ECs are required to be sent for appraisal to SEAC,
whereas there is no need for appraisal in the cases pertaining to transfer of
EC.
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The committee concluded that ail the EC transferred/issued by sErAA was in
compliance of the MoEF & cc Notification 2006 & its amendments, notification dated
25'07'2018, office Memorandum of MpsErAA dtd. 20 06.2019 & 14.01.2020 andThe M.P. Sand (Mining, Transportation, Storage and Trading), Rules,2019
(Annexure-9) and perusal of the information submitted by pp.

S"t",,qt[try
(Sudhir Shrivastava)

Legal Officer, MPPCB

,rll""r--
(Sunil Meena)

CPCB, BhopalSSO & OIC SEIAA



Annexure- 1



Annexure- 2



Annexure- 3



























































































Annexure-4

































Annexure- 5

























Annexure- 6

















Annexure- 7







































Annexure -8











Annexure- 9






